
HIGH COURT OF JAMMU& KASI-IMII~ AND LADAKH 
(Of!ice or the Registra r Gc ncr81 at Srin ag,ar) 

*** * 
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Subject:- Precautiomu-y measut·cs in view of prevailing security 
situation in District Poonch. 

CIRCULAR 

No:- CJS" ~\ ~ tJlS\R~ \ \\t~ Dated: 07.05.2025. 

Taking into account the recent esGll ati on ;:mel continued intense 

cross-border artill ery !iring by Paki stan along th e line of contro l in Di stri ct 

Poonch, Hon ' ble the Chi ef Justice, Hi gh Court of J&K and Ladakh has taken 

cognizance of the prevailing security situat ion and has been pleased to iss ue 

the followi ng directions regarding the subject under considerat ion: 

I. The Judicial Officers and the sta ll or the Courts at Di stri ct hcaclquat1er 

Poonch and Menclhar shall leave the places of their residence and move 

to some safe zone; 

1 Ensure court documents and t'CcOt·cl s arc safe; 

3. The Judici al Ofticers and staff of the District Court shall rem atn 

ava il ab le at all times at their places of stay to dea l with any business of 

emergent nature which may be transacted on the virtual mode ; 

4. The Principal District and Sessions Judge, Poonch, shall make all the 

necessary arrangements for hearin g of any exceptionall y urgent 

Civ il /Criminal matter( s) from th e places or stay of Judi cia l Oflicers 

through virtual mode; 

5. Any court staff in distress, need or cli!Ticulty of any kind shall seck the 

ass istance ofthe Principal Di strict and Sess ions .lu cl~e. Poonch : 

6. Stay updated on the situation through o ni cia l ch::nmd s ~mel keep the 

Hon ' ble High Court posted. 

These directions shall remain in lOree till~~ • ~ 

(M.K.Sharma) ~ ~ 
l~cgistrar Cl·ncral (Oftil·iating) 

No: ").'-\\')_~ ... 5'~ /NG Uatcd: 07.05.2025 
Copy to the:-

1. Principa l Sec retary to 1-l on'bk the Chic!' .lusti ct.· . Hi gh Co urt ot' .I &K ;J nc\ Ladak h. 
Sri nagar. 

2. Sec reta ry to 1-l o n' bl e Mr/Mrs. Justi ce 
. . .. .. lo r kind inlo rm ati on o r the ir Lo rdships. 

3. Sec retary to Governmen t Department o r L.l&P/\. C ivil SenL·tariat. Srinag;1r. 
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4. Mt.:>mbc r Sec rctJr) . .I & K Lega l Sl'n ·iccs ;\utl w rit y. Sri11agar. 

5. Direc tor. .I & K Jud ic ial Academy. Srinagar. 

6. Registrar V igilance, High Court o i'.I & K and Ladakh. Srinagar. 

7. Reg istrar IT . Hi gh Court o f .I&K and Ladakh . Sri nagar. 
8. Registrar Judicial. Hi gh Court o i' .I & K . Srin agar/.lamnm 

9. Joint Reg istrar (.ludic iai/Protoco l ). Hi gh Court o i' .I &K <lll d Ladakh . 
Sri nag a r/.1 amm u. 

.. .Jor inform ati on 

I 0. Pr incipal Di stri ct and Sessions Judge. Poonch for info rm ati on, necessary act ion and 

w ith the request to circul ate the directi ons among all the _judicial o ffi ce rs w ithin hi s 
_juri sdicti on. 

II. CPC eCourts. Hi gh Co urt o f .I & K and 'Lada kh fo r info rm ati on. 

12. lncharge I(' for uploading the same on o l'li c ial website o f th e I li gh Court o f .I & K . 

13. Or!i ce lil e. JtA. O~yf 

Registrarb~~ 
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